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JT 1996 (3) 678 1996 SCALE (3)189

ACT:

HEADNOTE:

JUDGVENT:
ORDER

Intervention is allowed.

Leave granted. W have heard |earned counsel on both
si des.

Notification under Section 4 [1] of t he Land
Acqui sition Act, 1894 [for short, the “Act’'] acquiring | arge
extent of land for National Thermal Power Corporation, was
published on Septenber 22, 1979. The Land Acquisition
Oficer determ ned conpensation 8 Rs.3,000/- per  acre. On
reference, the |earned sub-Judge enhanced the conpensation
to Rs.6,500/- per acre. On appeal, the H gh Court of Andhra
Pradesh confirmed the order passed by the | earned sub-Judge.
Thus this appeal by special |eave.

It is not in dispute that when for the sane purpose
another land was acquired fromMiidpalli village to which
Li ngapur is a hamet, the Corporation itself ~ had taken
decision to w thdraw the appeal s since the conpensation was
| ess than Rs.8,000/-. On that basis, the H gh Court
confirmed the market value at Rs.8,400/- per acre in Appea
Nos. 869 and 871 of 1985. In viewof the fact that'  the
Corporation itself had taken a policy decision to wthdraw
the appeals where the value of the |land was determ ned at
the rate of Rs.8,000/- per acre and less, and since the
| ands are situated in the hamet of the min village
Nai dpal I i which are contiguous bl ocks, the determ nation of
the conpensation in respect of these | ands al so woul d be at
the rate of Rs.8,000/- per acre.

The appeal is accordingly allowed to the above extent.
The appellant is entitled to solatium and interest on the
enhanced conpensation at the rates prevailing prior to the
Amendnment Act 68 of 1984. No costs.




